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22.08.200% Present: Hon'’ble Sri K.V. Sachidanandan

? Vice-Chairman.
i
! Indian Forest Service {Manipur-Tripura

| cadre} on 31.12.1990 with ‘1986’ year of
" { allotment.  Vide

{ 12.09.2005
{

§ Service (Fixation of Cadre Strength)
[Regulations,

The Applicant was promoted fo

notification  dated
:(Axmexure - 2}, the

R&ﬁpoﬁdents corrected the Indian Forest

1990 for Manipm‘-’l‘ripura
fcadre by antedating its effect fom
11:29.03. 1988 with two more promotion
:‘posts in Tripura part of the joint cadre.
%l‘he Applicant wants advantage of the said
tmtiﬁcaﬁon dated 12.09.2005. Hence, the
{\pp]icant stated that his year of allotment
Eviﬂ come 1985 and he could hawe been
}gromnted from 16.12.1989 instead of
§990. The Applicant submitted many
x,bepresentations and finally on 20.12.2005.
The Applicant has filed this Application

s%ddng the following reliefs: -

\

Contdf -

e



Contdf -
22.08.2006
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4.  To direct the f@pondamt

authorities to antedate the

promotion of the applicant te

IFS with effect from the 16t

Decamber 19089 with all

consequential benefit,

Cost of the application.

iil.  Any other relief to which the
applicant iz entitled to under
the facts and circumstances of
the case and as may be
deemed proper by the
Honnourable Tribunat.”

- -
- -
.

Heard Mr C.8. Sinha, learned
Counsel for the Applicant and Mr G.

" Baishya, learned Sr. C.G.8.C. for the

 jmb}

Respondents,

Mr C.8. Sinha, learned Counsel for te

the Applicant submitted that he will be

gatisfied if a direction is given -to the
Respondent No. 1 to conéi&er and dispose
of thé representation dated 20.12.2005
within a time frame. Mr Q. Baishya,
learned Sr. C.G.8.C. for the Respondents
submitted that he has no ohjection if auch |
course is adopted. ‘ _ "
Therefore, this Court directs the 1st

respondent andjor any other competent

e

authority to consider and dispose of the ¢
annexure -7 - representation within a
period of three months from the date of
receipt of this order.

The Q.A. is dispose of as abowe at

the admission stage itself. No order as to

costs.

1
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(An application under section 19 of the Administrative Tribunals Act, 1985)
ORIGINAL APPLICATIONNO. 2 | 4— OF 2006 A. D.
- Shri Achintya kumar Sinha: \ ‘ Applicant
Versus
Union of India & others: ' - Respondents
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Order dated 30™ March 2005 from Govt. of India assigning year
of allotment ‘1986’ to applicant. | o '
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 giving it effect from 29" Marchv 1988. '
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GOWAHATI BENCH

Order dated 28" February 2006 re-fixing ‘1984” as yéar of
allotment of Shri Ibobi Singh of Manipur part of Manipur-

Tripura IFS cadre in terms of antedated cadre review.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH

0ANo. - D\ "} of2006A.D.

‘Shri Achintya kumar Sinha . Applicant
-Vers}ié— | | | _
Union of India and others ‘ ... Respondents:
.SY‘NOPSIS'
1. . Applicant was p_fomoted' to Iﬁdian Forest Service (Manipur-Tripura) on

31/12/90 with <1986’ year of allotment (Annexure-1).

2: Previous representation of applicant for aritedating promotion from 16/12/89
was rejected vide Order dated 09/08/2000 (Annexure-4) on the two grounds
that (1) judgment rendéred by Honourable Tribunal in case of Shri Ibobi Singh,
a member of Manipur part of Indian Foreét Service (Ma_nipur-Trip'uré), in OA
No; ‘15/95 including issue of number of promo'tioﬁ posts, wés‘ pending for
review with the Honourable Tribunal; and (2) that applicant’s name could not .

be included in the Select List of 31/12/88 due to restriction on its size.

3. Go:vt.b of India on final settlement of the matter relating to OA No. 15/95 in the
Honourable Tribunal corrected the Indian Fdrest Service (Fixation of Cadre
Strength) Regulations; 1990 (Annexure-3) for Manipur-Tripura cadfe; vide
Noﬁﬁpation dated 12/09/2005 (Annexure-2) by antedating its effect from |
2_9/Q3/ 1988 with two inorc prtorhotion posts in Tripura part of the joint cadre;

4. ‘Ap;:)licant is aggrieved for ﬁot arit__edating his promotion frorr} 16/12/1_989,
when his immediate senior was promoted, despite representation dated
20712/2005 (Annexure-7), déspite relief to Shri Tbobi Sirigh vide Order dated
28/02/06 (Annexure;S) based on the antedéted Cadre review.

5. Applicant had no option under the circumstances other than to épproach this

Honourable Tribunal. - _ o

6. Hence this application seeking justice. ) W /LJ‘A
(C. S. Sinha) '
Advocate
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH

0ANo. 2} - 0f2006 A. D.
Shri Achintya kumar Sinha ... Applicant
-Versus-
Union of India and others - ... Respondents
. LIST OF DATES

| 29/03/1985 Notification for Indian Forest Service (Fixation of Cadre Strength)
Third Amendment Regulations, 1985 for Indian Forest Service
(Manipur-Tripura) containing 14 promotion posts.

31/12/1988  Select List prepared for promotion to Indian Forest Service (Manipur-
Tripura) Joint Cadre with only one name, that of Shri A. K. Roy,
immediate senior to applicant in State Forest Service

16/12/1989  Shri A. K. Roy promoted to Indian Forest Servicé ,

22/11/1990  Notification for Indian Forest Sewice (Fixation of Cadre Strength)
Amendment Regulations, 1990 containing 18 promotion posts.

31/12/1990  Applicant promoted to Indian Forest Service (Manipur-Tripura) cadre.

09/08/2000  Order from the Ministry of Environment and Forests disposing of = .
prévious representation of applicant claiming promotion to Indian
Forest Service with effect from 16/12/1989, when Shri A. K. Roy had
been pfomoted.

30/03/2005  Order issued assigning year of allotment ‘1986’ to applicant

12/09/2005 Notification of Indian Forest Service (Fixation of Cadre Strength)
Amendment Regulations, 2005 antedating the cadre review vide
Indian Forest Service (Fixation of Cadre Strength) Third Amendment

_ Regulations, 1990 with effect from 29/03/1988.

20/12/2005 Representation submitted by applicant in reference to Notification
dated 12/09/2005 for antedating promotion to Indian Forest Service
with effect from 16™ December 1989

28/02/2006 Order issued re-fixing year of allotment of Shri Ibobi Singh with year

- | of allotment ‘1984’ in place of the previous ‘1986’ in terms of
antedated cadre review vide Notification dated 12/09/2005
(VSN ST i N
(S Sinhcf&gw
Advocate
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
" (An application under section 19 of the Administrative Tribunals Act, 1985)

ORIGINAL APPLICATION NO. A\ OF2006A.D.

- BETWEEN
Shri Achintya kumar Sinha, A'IFS, Director, Biotechnology,
Department of Science, Technology & ‘Environment, Govt.
of Tripura, Vigyan Bhawan, Pandit Nehru Complex, | :
Kunjavan, Agartala: 799 006 -, -} Applicant
VERSUS |
1.. The Union of India represented by the Secretary, Ministry of
Environment and Forests, Govemx_:nent of India, Pryavaran
Bhawan, CGO Complex, Lodi Road, New Delhi: 110 003
2. The State of Tripura ’represente'd by the Chief Secretary,
“Gowt. of Tripura, Agartala, Tripura: 799 001
3. The State of Manipur represented by the Chief Secretary,
~ Govt. of Manipur, Imphal, Manipur '
: 4.  he Union Public Service Commission represented be the -
%ecretary, UPSC, Dholpur House, Shahjahan Road, New
Delhi: 110 001
5. Shri B.N. Mohanty, IFS care of Principal Chief Conservator
of Forests, Manipur, Imphal
6. Dr. A. Rastogi, IFS, Director, Ministry of Defence,
Government of India, South Block, New Delhi
_ 7. Dr. Ajay Kumar, IFS care of Pfincipal Chief Conservator of
Forests, Manipur, Imphal |
8. Shn P.K. Pant, IFS care of Pr1nc1pal Chief" Conservator of
' Forests Trlpura Aranya Bhawan Pandit Nehru Complex,
Kunjavan, Agartala: 799 006 ‘ ... Respondents

DETAILS OF APPLICATION
. 1. PARTICULARS OF THE ORDER AGAINST WHICH THE APPLI_CATION IS MADE

The instant application is directed against the Order No. F.22012/11/2002-1F S-II dated
30 ‘March 2005 (Annexure-1) from the Ministry of Environment and .Forests,
Government of India (MoEF for short, herein after) assigning the year of allotment of

the applicant in the Indian Forest Service as *1986°.

1,



i,s ,

Copy of Order dated 3 0" Marcﬁ 2005 is annexed and marked as Annexure-1

2. JURISDICTION OF THE TRIBUNAL

The applicant declares that the subject matter of the application is within the
jurisdiction of the Guwahati Bench of the Honourable Central Administrative Tribunal

(Tribunal for short, herein after).
3. LIMITATION

The applicant declares that the instant application is filed within the limitation period

prescribed under section 21 of the Administrative Tribunals Act, 1985.

4. FACTS OF THE CASE

4.1. That the applicant was promoted from the State Forest Service of Tripura to the
Indian 'Forest Service (IFS for short, herein after) on the 31 December 1990, and was
assigned ‘1986’ as his year of allotment as per order dated 30™ March 2005 of the
MOoEF (Annexure-1).

Copy of Order dated 30" March 2005 is annexed and marked as Annexure-1

4.2. That the Ministry of Personnel, Public Grievances & Pensions (Department of A

Personnel & Training), Government of India (DoPT for short, herein after) issued
Notification No.16016/6/90-AIS (I)«(A) dated 12™ September 2005 (Annexure-2),
for IFS (Fixation of Cadre Strength) Amendment Regulations, 2005 (Cadre Strength
Amendment Regulations, 2005 for short, herein after) giving IFS (Fixation of Cadre
Strength) Amendment Regulations, 1990 vide Notification dated 22" November 1990
(Annexure-3) effect from 29" March 1988 with eighteen posts against promotion
quota in the IFS (Manipur-Tripura) joint cadre which followed that Tripura part of
Manipur-Tripura cadre of IFS had nine posts against promotion quota with effect from

29" March 1988 in place of seven promotion posts as per IFS (Fixation of Cadre

Strength) Third Amendment Regulations, 1985 vide Notification dated 29" March

1985 (Annexure-9).

Copies of Notification dated 12" September 2005, Notification dated 22
November 1990 and Notification dated 29" March 1985 are annexed and
marked as Annexures 2, 3 and 9 respectively.
4.3. That previous claim of the applicant for antedating his promotion with effect from
16™ December 1989, when his immediate senior Shri A.K. Roy was promoted, was

rejected vide Order No.F.22012/10/97-IFS.II dated 9™ August 2000 (Annexure-4) of
the MoEF, paragraph no. 4 on the following grounds:

&
4

%



a. That the judgment rendered by the Honourable Tribunal in case of Shri Tbobi |

Singh, a member of the Manipur part of the IFS (Manipur-Tripura) joint cadre

- in OA No. 15/95 including inter _alia'the issue of number of promotion posts,

was pending for review with the Honourable Tribunal folloWing.ﬁling of

Review petition by the Union of India; and
. 'b. That the applicant’s name could not be included in the Select List prepared
on'31% December 1988 due to restriction on size of Select List dependent up

on the number of promotion vacancies.

Copzes of order dated 9" August 2000 annexed and marked as
Annexure-4.

1]

4.4. That MoEF granted relief vide its Order No. 22012/28/04-IFS-II dated 28"

February 2006 (Annexure-5) to Shri Ibobi Singh, an IFS officer of the Manipur part of
the IFS (Manipur-Tripura) cadre, by re-fixing his seniority in accordance with the
Cadre Strength Amendmenf Regulations, 2005 vide Notification dated 12th September
2005 (Annexure-2).

Copies of Order dated 28" February 2006 and Notiﬁc’ation. dated 12"

September 2005 annexed and marked as Annexures 5 and 2 respectively.

'4.5. That following‘the correction of wrong with retrospective effect from 29" March

1988 as per the Cadre Strength Amendment Regulations, 2005 vide Notiﬁcatibn dated

12 Sep_tember 2005 (Annexure-2), there arose two clear vacancies in the Tripura part .

of the Manipur-Tripura joint cadre of IFS since 29" March 1988 and the pdsi-ti_on
continued to be so on the 31 December 1988, when the Select List for promotion to
IFS had been prepared according to letter no. 17013-12/88-IFS-II dated 9™ March
1989 of the MoEF (Annexure-6), - |

Coples of Not1ﬁcatnon dated 12th September 2005 and letter dated ot March
1989 are annexed and marked as Annexures 2.and 6 respectlvely

- 4.6. That the applicant submitted his representation dated 20™ December 2005
(Annexure-7) to the MoEF through proper channel prayed for antedaﬁng his

promotlon to IFS with effect from 16™ December 1989, as he had been deprived of

promotion at the relevant time due to erroneous representatlon of number of

promotion vacancies, and which wrong was subsequently corrected with retrospective
effect. from 29" March 1988 by the quernment vide Cadre Strength Amendment
Regulations, 2005 vide Notification dated 12" September 2005 (Annexure-2); and the
said representation of the applicant was forwarded by the General Administration

(Personnel & Training) Department, Government of Tripura vide their letter no.



F.35(74)-GA (P&T) 91 dated 28" January 2006 (Annexure-8) to MoEF for antedating
the applicant;s promotion with effect from 16'h December. 1989 based on the Cadre
Strength Améridment Regulations, 2005 with retfospective e_fféct.from the 29" March
1988 vide Notiﬁcation dated 12" Septerriber 2005 (Annexure-2).

Copies of representation dated 20" December 2005, Notzf cation dated 12"
 September 2005; letter dated 28" January 2006 are annexed and marked as
Annexures 7, 2 and 8 respectzvely
4.7. That according to para 4 of order dated gt August 2000 (Annexure-4) of the
MOoEF the name of the applicant had not been included in the Select List for promotion
to IFS prepared on the 31% December 1988 due to restriction on the size of the Select
List dependent up on the promotion vacancies and the said list contained only one
name, that of Shri A. K. Roy; and there being two clear vacancies on 31% December
1988 " after correction of wrong by DoPT vide Cadre Strength Amendment
Regulatidns 2005 vide Notification dated 12" September 2005 (Annei'ure 2); the
Select List of 31* December 1988 should have been corrected by MoEF by including
therein the name of the applicant next to Shri A. K Roy, being the applicant’s
immediate senior in State Forest Service, and by simultaneously antedating the
applicant’s promotion to IFS with effect from 16ﬂ"December 1989, when Shri A. K.
Roy had been promoted, in legitimate mitigation of denial of justice to the applicant

due to error committed earlier by the fespondent authority.

Copies of order dated 9" August 2000 and notification dated 1 2" September
2005 are annexed and marked as Annexures 4 and 2 respectively.

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS

- 5.1. For that the respondent authority failed to extend legitimate relief, arising out of

the correction of wrong vide Cadre Streﬂgth Amendment Regulations, 2005

(Annexure-2) giving retrospective effect from 29" March 1988 to increased cadre

strength in the Tripura p_arf of IFS (Manipur-Tripura) joint cadre, against
representatioh dated 20" December 2005 (Annexure-7) from the applicant. |

5.2. For tHat there were two clear vacancies in promotion posts in Tripura part of IFS
(Manipur-Tripura) Joint Cadre on 31 December | 1988 as pér the Cadre Strength
Amendment Regulations, 2005 (Annexure-2), and, therefore, the respondent authority
failed to correct the Select List prepared on 31* December 1988 by including the name
of the applicant, being no. 2 in seniority next to Shri A. K. Rdy in State Forest Service,
and to antedate his promotion to IFS with effect from 16" December 1989, when Shri
A K Roy'.had bjc‘en‘ promoted, despite the fact that the applicant’s claim had been



A

[ I%/ consequential benefit. ..
Cost of the application.

i \L\E
rejected earller by the MoEF vide order dated 9™ August 2000 (Annexure-4) as

mdlcated iit para 4 of the said order, on the ground that his name could not be included

in the Select List prepared on 31 December 1988 due to restriction on the size of the '

Select List, which depended up on the number of promotion vacanmes and as the
Judgment by the Honourable Tribunal i in case of Shri Ibobi Singh in OA No. 15/95
was pending for review with the Honourable Tr1buna1 followmg filing of Review
Pet1t10n by the Union of India; and desplte the fact that issue was finally settled as per
Cadre Strength Amendment Regulations, 2005 (Annexure-2) followed by grant of

consequent relief to Shri Ibobi Singh vide order dated 28" February.2006 (Annexure-

5) of the MoEF.

6. DETAILS OF REMEDIES EXHAUSTED

The applicant declares that he has no other alternative of efficacious remedy than to

come under the protective hands of this Tribunal.

7. MATTER NOT PREVIOUSLY FILED OR PENDING BEFORE ANY OTHER COURT

The applicant further declares that he has not filed any application, writ petition or suit
before any other court and/or any other Branch of this Honourable Tribunal in respect

of the subject of the instant application or any such apphcatlon or writ petition or suit

‘is pending with any of them.

8. RELEIFS SOUGHT FOR

- Under the facts and circumstances stated above, the applicant most respectfully prays

that the Honourable Tribunal may be graciously pleased to admit this application, call k

for the records of the case and up on hearing the parties on the ca_use or causes that

may be shown, be pleased to grant the following relief to the applicant.

‘To direct the respondent authorities to antedate the promotlon of the
e

applicant to IFS with effect from the 16™ December 1989 with all

e ——

iii. Any other relief.to which the applicant is entitled to under the facts
and c1rcumstances of the case and as may be deemed proper by the

Honourable Tnbunal

* 9, INTERIM ORDER PRAYED FOR

The applicant does not pray for any interim order.

R

7
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10. The application is filed through learned Advocate Mr. Charidrasekhar Sinha.

11. PARTICULARS OF BANK DRAFT
i IPONo. 28G 951174, for Rs.50/-
i, Date: 19/08/2006

12. LIST OF ENCLOSURES

As stated in the index.

. VERIFICATION

I, Achintja kumar Sinha, son of Late Nil Kanta Sinha, aged about 56 years, presently

~holding the post of Director, Biotechnology, Depértment of Science, Technology and

Environment, Government of Tripura, Agartala, West Tripura, do hereby solemnly
afﬁrm and verify that the statements made in the instant applicét-ion in paragraphs 1to

4 and 6 to 12 are true to my knowledge and those made in paragraph 5 are true to the

‘legal advice received and I have not suppressed any material facts.

And, I sign this verification.on the 26" August 2006 at Agartala.

UL%A /m@;. St ,
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| _ag ‘; T AmNEXURE -2

’TO BE: PUBLISHED IN FhL (>/\ZLT”'E OF NJ‘A UNDER PART I SFCTION 3 ( I

C - No16016/6/90-A18(H) - (A)
T 1 Government of Indla
N'm:stry of Personnel, Public Grievarices & Pensions
’Depar‘rment of Personnel & Training)

‘ ' New Delhi, |2 ‘Saptember 2005
NO ﬂrlCATQA

G.SR. No... e ln exercise of the powers conferred by sub—sectnon

of the Indian Forsst $arvice, the entriss -

(1) of Saction 3 of tha All india Service Act, 1951 (81 of 1951), read with riile 4 of the
,*ndnan Forest Serwc= (Cadra) Rules, 1868, the Central Govemment in consultation

with the, (:ovemmennto of Manipur and Tripura, hersby makes the following
regulations further t¢ amend the Indian Forest Service (Fixation of Cadre Strength)
Rehulatlons 1968, namely - ' .

1.0 ('1) Th-_sse requletions may be called the Indian Forests Service
! (Fixaticn of Cadre Strength) Amﬁndment Regulations, 2005.
e 2)Thny shall come into forcs with effect from the 29" March, 1988

2. ln the Mini str'/ of Personnel, Pub}sc G riavances. & Pensions, Depanment of

Personnel & Training's ‘Notification No. - 16016/06/1980-AIS-11 (A) dated 22™

November, 1990 published as G.S.R. No. 730, dated 08/12/1880 in the Gazstte of
India, Part I, Section 3 (i), ragarding the Indian Forast Service (Fixation of Cadre

Strength) Fifth Amendment Regulations, 1980 reiating to the Manlpur-Tripura Cadre
"1, (2) They shall come into force on the

date of thetr pubncatlon in the official Gazet te shall be substituted by the fonowmg
namely: . ! _

u 1‘.‘ (2) Tm.-y shall come into force with effect from 20™ March, 1988"

|Foot note: Anledatlrg the date of notification has been made in lmplementatmn of
the order of the Cantral Administrative Tribunal, Guwahati Sench, dated 20"

| January, 1999 in O. 2. No. 15 of 19385 which has heen uphseid by the Guwahati High

Court in their judgemnt dated m"‘ Apri, 2003 in WP(C) No. 4963 bf 2001.]
S ot LA

| (San eta Singh) |

Director (Services)
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Tha Manager
Government of India Press
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S Government of India ‘ :
Mlnietry of Personnel, Public Grievances & Pensions Department
Q _ of Fersonnel & Training,

G, S © . Mew Delhi, the :.-2.,1;1‘?.90
R ,:i.; L HOTIEICATION |

JIn exercise_of ¢+ £ onf subesec
.?? of Oecflon 53z # t? {1 In@la ve 3??58 ﬁg% egg ?él é%ﬁ‘ﬁ E&fﬂ
, resd with rule 4 of the Indlan Torest service (Cad*e) Rules, 19686,
the;Centrsl C)veramen in consultaiion with the ucVernmenta of
Menipur and Iripura, he*aby makes following reguletions further to
'amend the Indisn Forest Service (Fixation of Cadre Strewaﬁh)
'Reg?lations, 1966, nemely s

3y -0 (1) These raqulatianu may be called the Indian.
. Forest Service (Fixation of Cedre Stxength)
e Amandmant Requlotions, LGGO. .
(2) They shall come into ‘orce on the date of theif
publication in the officlal Cazetts,
2, ~' In the Schedule to the Indian ‘orest Service

(Fization of Cadre Strength), RHegulutions, 1965, for the:
heading "Manipur-Tripura® and the entireds occuring thereundor
the fo) lowing shall fe substituted, nomely t-

Vanipur- Tripurcs

-1,  Senior Duty Poste in the State Covernment (ﬁanipur} 2

Principal Chief Conservator of Forests
Chief Consorvelor of Forests {Wilclife)

. Chief Conservator of Forests (Generel)
‘ | i Consexvator of Forests
L | ' Deputy Conservater of Forests

| U S

Deputy Consexvator of Forests

(Resources Survey Divisisn)

Deputy Conservotor 6f Forests (wildlife)
}-“Eeputy Conservasior of Forests{vorking -lan)

-} Deputy Conservator of Forests{Ssil Conservetio )
. Deputy Conservator of Forests (Secizl Forestry) -5

€  Deputy Censexvator of Porests(neadquarters} |

" Deputy Consexvstor of Forests

i o s (Research Silviculture & Training)
' . Deputy “onserv.tor of Forests (Rubber)

|
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Government (Tripura)

23
z - 5L1nclpal Chief on%cxvator of Forests 1
? éhief Conservator of Farests 2
) o sg;i lConservator of Forests .3
o ;‘Deputy ConaerVator.of Forests 9
YRR Deputy Conservator of Forests (Wildlife) 1
T e 'Depuﬁy Consexrvetor of Forests (Working Plan) 2
f . Depuﬁy Conservatur of Forests (teadquarters) 1
e hDepu;y Conservﬂtar of Forests (Hesearch) 1
Hj; ,Depuqy Conservator of Fureste (Tralning) S 1
: ﬁ‘ .Deputy Conservator. of Forests (Plarning & Jeveloyn%ﬂt\f 1
=', . ! ,lguty Conservator of Forests. (Planning & Secial Icre’try) —d
e all senior duty rusts of Fanipur & Tripura Cpdfe, 33
2, Central Ueputztion Reserve @20% of 1 above: ‘ 9
3, FPosts to ve filled by promotion in sccordance with
fule $ of the Indien Foresis Serviée.(RQCruitment)A
Rules, 1966 ‘ o . - 18
,4; Posts to be £filled by direct recruitment . .37
';i; Deputation Resexve O 25% of a L sbove ‘ SR § |
SL Jun;or po»ts, Leave Reserve & Training Heserve | 14

Direct YBecruitment =~ 62
Posts Fromotion Posts,
Tatsl Authurises StrenGENao

( CHaNDER png.asw )
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N0.F.22012/10/97 - 7S 1]
e Government of India
o S Ministry of Environment and Forests -
, o L " Paryavaran Bhavan, CGO Complex,
i ' R . ' lLodiroad, New Delh1-110003 :

Dated, the 9% August, 2000.

O RDE R

Shrr AK Smha, ‘a State Forcst Servrce (SFS) officer of Trlpura was
promoted to the Indian Forest Servrce (IFS) w.e.f. 10-3-92, Subsequemly, his year of

allotinent v was determmed as, 1988 vide order dated 18-5-95 and he was placed below

Shri R. Das, a drrect recruit officer of 1988 batch, Aggricved by the ordcr dated 18 S. 95
Shri. Smha filed OA No.276/96 before the Hon ble Central Administrative Tnbunal
Guwahatl Bench seeking a direction to assrgn hrm “1985" year of allotment wrth all

consequentlal beneﬁts mcludmg correct ‘assignment of seniority and promotron

prospects etc with retrospectrve effect. The OA was decided by the Hon’ ble ‘Tribunal -

 vide order dated ”4 3 99. The operatlve pomon of Tribunal’s order is extracted below -

Sy i

“On consrderatron of the emrre fdcts we find that adequate matenals are
not available to determme for what reasons the applicant was not appomted in
the year 1989 90. The contenuon of Mr. Sharma i 1s that the post was avarlable
but he was not appomted For all these we feel the entire matter needs to be

" considered by the authority concemed taking into consideration all the materials
in the records and dispose of the represematron by a reasoned order. Mr, Sharma
“wants to file a fresh répresentation giving detalls of his claim. If he wants to file
- a fresh representation he may do so within a period of fifteen days from today. If
such representation is filed Within the time allowed the competent authority shall
also consider the same and dispose of it as early as possible, at any rate within a
period of six months from the date of receipt of the representation, The counsel
for the applicant and the respondent Nos 19 and 20 submit that before taking any

decision by the competent authorrty the persons interested may be given

opportunity of personal hearmg This submlssron is reasonable. T herefore we
direct the respondents that before taking any decision they shall g,ne notice by

giving sufficient time to all persons interested for personal hearing.”

In pursuance of the directions giv en bv the Hon® ble Tribunal, Shri Smha submmed a
fresh representatron on 18. 12. 99 which was recerved on 22.12.99. As per Tribunal’s

order the representation should have been submrtted by 7 April, 1999. Broadly, Shri

‘

Smha has made followmg submxssrons -
i) - He became eligible for ¢onsideration for appointment to the IFS in 198_2.

. 1_3 ‘
ANNEXURE-4. Gy
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‘ 'éii) - He’ was -appointed to' the IFS :on 10.3.92 and was assigned ‘1988’ year of
| a]]otment whereas his immediate senior in the Trlpura SFS, Shri AK.: Roy,

was appointed 1o the [FS on 16 l’ 89 and was assigned 1985’ year of
allotment.

iii)  The Central Govt whlle ﬁxmgJ the number of promotion posts, took into
| account only item No.1 & 2 of the Cadre Schedule, i.e. the Senior duty posts

" under the State Govemment and the Ccntral Deputatxon Reserve, But in

[ terms of the order dated 20.1.99 passed by the Central Admtmstrattve

Tribunal ~ Guwahatl Bench in QA No 15/95: Th. Ibobi Singh Vs, Umon of

India’and Ors, the Umon of India was dirccted to compute the promotlon

" vacancies by takmg into conmderatxon the State. Deputunon Reserve 'also,

! L . .Therefore he is also entltled to the benef' it of the judgment rcndered by the

" Hon’ble Tnbunal in Th Ibobi Smgh s case.

iv) . In terms of the abo»e said Judgm°nt there were 8 promotion posts m the

Tripura segment oF the Joint Cadre, ouf of which 7 posts were filled up when

Shri AK. Roy was appomted on 16.12.89. He (Shri Sinha) is entttled for '

consxderatxon for promouon to the [FS against the 3% vacancy.
V) The direct recruit IF S officers of 1985 and 1986 batch were appointéd to the

Semor time scale w.e.f 1.4, 1989 and 1.4.1990 respectively. Therefore, he is
. entitled to 1985" year of allotment, '

2, Imhxs earlier representduons attathed to O.A. No.276/96 the main. ground u‘tged

by Shri Smha was that he had been continuously

il his appomtment to the IFS' and, as such, he was entitled to the benefit of éuch

' f‘ of‘ﬁcxatxon and pleaded to assign htm 1985’ year of allotment.

3.0 As per directions of thc Hon ble Tribunal, Shri R. Das dnd Shn D.K. Sharma

the direct recruit officers (Rcspondent No.19 & 20). were afforded an opportumt) of

personal hearing. Initially, the date of personal hearing -was fixed on 6" March, 7000
but nexther of the two ofhcers appeared on that date Therefore, another date was gwcn

1o them on 20% March, 2000. Thxs time, only Shrx D K. Sharma appeared. He made ‘the

: foHowmg submxsssons

i) According to Shri A.K. Sinha, he was promoted to the IFS on 10.3.92
~ wheéreas he claims promotion in Novcmber 1990. The 1FS (Rceruitttlezlt)

Rules provides only the maximum number of posts that can be filled up.

officiating on cadre post from 15.2.91 -

14



i)

Shri Sharma also asked for a copy of representation dated 18.12.89 submitted by .-
Shri ‘Sinha which was sent to .him vide letter dated 18.04.2000. Shri Sharma = |

furnished his comments on the said representation vide his letter dated 1.5.2000.

4,

’ is posted on a cadre post beyond a penod of three months. 5 a

"He (Shri D.K. Sharma) was entitled to Scnior time scale w.ef 4791,

" In view of above the year of allotment (1988) assrgned to Shri Sinha is

~ correct and does not requrre any change

Mere presence of vacancy does not enntle Shri Sinha to claim promotion to

the IFS. Further it is not necessary that his name would have been '

t

consx_dered had the Select List been prepared earlier.

Officiation o'fl Shri Sinha on cadre post from 13.2.91 to 16.5.92 cannot be

considered for seniority because his name was included in the Select Llst "
_ only on 25.11.91 when the list was approved by the UPSC. His of’ﬁcratlon |
j;carmot thereforc be countcd for the purpose. of fixation of hrs seniority
Ebefore 25.11. 91

|

As per rule-9 of the IFS (Cadre) Rules, prior-' approval of the Cer%tral

Government is requrred by the State Government in case a non-cadre ofﬁcer

Therefore, he was senior to Shri Sinha whose name was included in the : .:

Select List w.e.f. 25.11.91. | P

The ground urged by Shri Sinha in his carlier_ representations_as well as.';

the latest one as also the 'subrnis_s,ions made by Shri D.K. Sharina have becnlff"

examined. As the outset, it is stated that the judgment rendered by the Hon'ble. !
Tribunal in the case of Shri Ibobi Singh in OA. No.15/95 is pending for review with' |

the Hon;ble Tribunal following ﬁling of Review Petition by the Union of Indi'ii. As1 5

regard the contention of Shri Sinha that hrs rmmedrate senior, Shri A.K. ROy was

appomted to the IFS on 16.12.89 and was assrgned 1985’ year of allotment, it is .3 |
|
stated that Shri Roy’s name was included in the Select List prepared on 13.12.1988

whereas Shri Sinha’s name could not be included in that list due to restriction on

_(;x

size of the Select Lrst which depended upon the numbcr of promotion vacancies

available on the date of preparation of the list. In fact, Shri Roy was the only oﬁicer ;

whose name was included in the Select List prepared on 31.12,1988. The name of

Shri Sinha was mcluded in the subsequent Select List prepared on 15.3.91 and he

was placed at S.No.1 of the list in which names of 5 other SFS officers of Tripura,

who were found suitable for promotion to the IFS, were included. On the basis of



'V'that Select List, Shri Sinha was appointed to the IFS w.e.f. 10.3.92 and was ’ ) v

. . - vq“ .. X - '
5. The issue of extending the benefit, officiation to a promotee IFS officer on a

46

i

subsequently assign_ed;1988’ year of allotment. o

cza_fd;e post prior to his promotion to the IFS was examined by the Hon’ble fSuprfexﬁe ¥

Court in the case titled: M.V. Krishna Rao and Ors. Vs, UOI and Ors, - JTE 1994(1), |
SC 492. In that case, the Hon'ble Supreme Court held that for appointingia Select

case of non-Select List officer or one who s not next in order in the listf. In the: |
present case, Shri Sinha was at the top of list prepared on 15.3.91 and, as such,‘jas‘

GQvemment was necessary. Ngi/ertheless, Centra] Govemmén_t accorded épproval
to the Stgte Government's propbsal regarding officiation of Shri Sinha on cadre pois_t ;
w.e.f. 15.2.9] till his appointment to the IFS on 13.3.92. In 4 recentjudgmexiit dated _

_S4-Mira Mehrishi |
Joint Secretary t0 the Govt, ofIndia_ -

- c
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' " Govearnmant of Indie :

-Ministry of Environment and Forests

o o Paryavaran Bhavén, CGO Cornplex,
- « : Lodi Road, New Delhi-11007,

Dated the 28" Fcbma;r)/, 2006

SR o QRDER

'  g , jShri Ibobi Singh, an IFS officer of Manipur State Forest Service was appointed o

I
b
Lt i

L
 the! IFS Cadre of Manipur Tripura Joint Cadre w.e.f. 30" August, 1990 vide order
- No;18014/12/92-IFS.1I dated 8" September, 1992, Accotdingly his seniority was: fixed in
’thie'EInd'ian Forest Service in ferms of the provisions of IFS (Regulation of-S;niority)

o R!r.llics,iil968 and he was assigned '1986' as year of allotment.

| ’r IShl."k Ibobi Singh éhall'mngcd his fixation of seniority in the Honble ‘CAT -

ZG;uwahéti Beach as DA No.15 of 1995. The Hon'ble CAT — Guwahati vide its order

B

”

_;;9.1-.99 In QA No.15 of 1995 held thar "the triennial cadre review ought to have

* been held at the interval of thre@years and as this was not ddne, the yéar of allotment

17

o
Y

; should llac;computod relating to the year of allotment earlier than 1986". The Ministry of -

' Environment and Forests challenged the order of Hon'ble CAT ~ Guwahati in the Hon'ble

"High Court of Guwazhati. However, the Hon'ble High Cotirt partly upheld the order of the
1 , Yy

' Hnn‘bldCAT ~ Guwahati Bench requiring the Central Government (o antedate the cadre

- 3oyiow of Manipur Tripura Joint Cadre,
ot o

N : o .

7" The matter was thereafter examined by the Ministry of Environment and Forests
in consultation with the Department of Personnel and Traini ng and the Ministry of Law
-and Justice, Department of Legal Affairs, The Department of Personinel and T raining in
the: Central Government in pursuance of the decision of the CAT — Guwahati ‘Bench

. uphcldby the Hon'ble High Court of Guwahati issued Notifications No.16016/6/90-

AIS(ID-(A) & (b) both dared 12° September, 2005 amending the IFS (Fixation of Cadre
Strength) Regulations, 1966 and IFS (Pay) Rules, 1968 in respect of Mamptir-Tripura
Joint Cadre giving it effect from 29" March, 1988, | - ;

| The State Gowvt. of ‘Manipur have informed thar Sphre Tbobi Singh was
‘recommended by the Selection Committee of UPSC in its meeting held on- 22.2,1989.
The:Govt. of Manipur have also informed that the junior-most Direct Recruit officer who
was: holding senior post on 22.2.89 was Shri V. Ramakantha, . [FS (MT: 1984),
Accordingly, in pursuance of the orders of the Hon'ble CAT dated 20" January, 1999 in
OA No.15 of 1995 upheld by the Guwahati High Court in their Judgment dated 10"
April, 2003 in WP(C) No.4963 of 2001 and in terms of notification dated 12,9,2005

%ﬂn AN
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Contd. from prev. page

'
1

amending the IFS (Fixation of Cadre Strength) Regulations, 1966, in r:';espec't of
Manipur Tripura Joint Cadre, the seniority of Shri Ibobi Singh is reOﬁxed:asﬁ_: under:

i

Name of Officer Year of allotment | Placement ;
Ibobi Singh | 1984 Below Shri Ramakantha, IFS (MT-1984)

This issues with the approval of the Competent Authority.

. Sd/- (G. Devnam)
Under Secretar y to the Govt. of India

* Copy to:-

1. The Chief Secretary, Government of Manipur i
The Secretary, Department of Personnel & Admn. Reforms, Government
Manipur, Imphal

The Principal Chief Conservator of Forests, Government of Mampur Imphal
The Accountant Government, Manipur, Imphal i

The Secretary, Union Public Service Cothmission, Dholpur House ‘
Shahjahan Road, New Delhi- 110 011

The Department of Personnel & Training, North Block, New Delhr 5

Guard File/Spare Copies

Shri Anup Kumar Chaudhury, Addl. Central Government Standmg (,ounse]

74, K R. Chaudhury Road, Bharalumuk}i, Guwahati-781 009 with reference
to Contempt Petition No. 22/2004 before CAT — Guwahati Bench.

9. IFS - Civil'List Section

v

® N

i
%.

: Sd/- (G. Devnam)
Under Secretary to the Govt of India .
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"¢ RNMENT OF INDIA A0 (S A Telogrem * PARVAVARAN.

NSTRY OF ENVIRONWMENT & FORESTS . A& . |  NEWW DELHI

EHWTwaa,ﬂ;aLﬁLaﬁmﬁan
PARYAVARAN BHAWAN, C.G.0. COMPLEX
a1dt g, % fessll-110003
-LODI ROAD, NEW DELHI-110003

.17013-12/88-IFS-11I.
.9th Ferch, 1¢89.

The %hr‘\_tayy . S %1/
v

Appcintment Department,

Government of lripura,

ASRRTALA.

.f,‘ - LS

TSub: Indian Forest Service - Tripursz Cadre - promotions to.
i

I am directed to refer to- your letter Ko,F, 2(10) CS/89 dated.. the
th January, 1989 addrecsed to the Union Public Sefvice Commission, and
 say that the Commission have, vide their letter No.F. 10/12/88=AIS dated
. 24th February, 1989 approved a Select List of officers of the State
rest vervice of Tripura for promotion to the Indian Forest Service Cadre
! Tripura prepared by the Selection Committee st its meeting held at
ilcutta on 31lst December, 1988, consisting of the following one name.

_,__..._.....—_.__.._.._—.._-—_-—_.__............._-—,..-...___...--——_.—_._.._..—._-_-—_...._._—_.-.._.-....._.,__ 2 i e

S, Neme of the officer Date of- blrth
No. '

01, Shri ASISH KUMAR ROY (SC) 04 05 1950

2. If and when the State Government propose to appoint one or more

of the above officer to the Tripura cadre of the Service, the following
information may kindly be sent alongwith the proposals of the State
Government, viz.: :

i. information prescrlbeo vide Ministry of Home Affairs circular letter
No.16/4/66-ATIS(III) dt.19 3 1966 (Govt. of India instructions at pp 758«
760 of the ATIS Manual, Second Edition): : s

ii. declaration of marital status in the prescribed form;

iii. written consent to termination of lien in the State rorect Service,
on confirmation in tne Indian Forest Service;

iv. a certificate that there has been no deterioration in the work and
conduct of the officer since his inclusion in the Select List;

ceenna2/-

[C14] s (d @,g
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V. a certificate that there is no stay order, or any other

~prohibition, on promotions to the Tripura cadre of th&
Indian Forest Service, '

3. Proposals for fixation of seniority of the officers may
also be sent. simultaneously (in duplicate) in terms of letter
No.18014-4/76-AIS(IV) dt,.24th February, 1976, from the Depart-

ment of Personnel & Adm. Reforms(Ministry of Home Affsirs).

Yours faithfullyl

- N . W zelccal
. ‘ o (K.S.Achar) |
Desk Officer,

, Copy Eor information to the Secretary, Union Public Sérvice

fﬁ : Commission, Dholpur House, Shahjshan Road, New Delhi-110 011,

s w.r.t.letter No,F.10/12/88-AI5 datgd the 24th Fehruary, 1989,
‘" \ .

\ .
(K.S.Achar)
De‘ Officer,

j
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-, SRR From: : :
y o o Achintya kumar Sinha, IFS (MT-86)
' B Director, Biotechnology, Government of Tripura
o ! - Kunjavan, Agartala: 799 006
The Secretary . o > '
Ministry of Environment & Forests
Government of India, Paryavaran Bhavan, CGO Complex
Lodi Road, New Delhi: 110003 = : :
" THROUGH PROPER CHANNEL .

Subject: Request for antedating my promotion to the Indian Forest Service

Ref: Notification no. 16016/6/90-A {11) - (A) dated 12" September 2005 of the Ministry ~ of
~ Personnel, Public Grievances & Pensions (DoPT), Govt. of India for IFS (Fixation of
Cadre Strength) Amendment Regulations, 2005 :

. Sir. e :
Number of prorhotion posts in the Indian Forest Service (Manipur-Tripura) cadre was

' correg!:lcd from 14 to 16 with retrospective effect from the 29" March 1988 as per the IFS
o (Fixation of Cadre Strength) Amendment Regulations 2005 vide DoPT Notification dated 12" '
N September 2005 referred above. I would, therefore; request for rightful relief arising out of the
'\ correction of wrong by the Governmet. ' - -

2. There was, according 10 the corrected position as per the amendment dated 12"

September 2005, one clear vacancy (50% of “16™for Tripura part of the joint cadre) against.8

promotion posts for Tripura with effect from the 29" March 1988. Thus, the required size of

the Select list for Tripura was 2 (two) as per the extant rule. The Select List prepared on the

31" December 1988, however, erronesusly contained only one name, that of Shri AK Roy, my

immediate senior from the same batch (1973-75) of State Forest Service. | would submit that

my name had not been included due w0 festriction on (he'size of the Select List imposed by the
wrong depiction of promotion:vécanéy’;.'l"\-vould, thercfore, pray now-for inclusion of my nanie

in the Select List of the 31" Decémber 1988 next to that of Shri AK Roy in legitimate

mitigation of the wrongful deprivation edrlier. ' o

P 3. Only one otficer, Shri AK Roy had been promoted to 1S on the 16" December 1989
o based on the ¢rroneously held position that only one vacancy had existed against promotion
- posts on that date. There were actually two vacancies in Tripura part of the cadre on that date
according to the cadre strength as cortected now vide notification dated 12" September 2005. 1

was thus deprived ‘of iy rightful opporttinity for promotion due to the wrong committed (now

correcied) by the Government. 1 would:-therefore, pray now for mitigation of that injustice by

antedating my promotion with effect from the 16" December 1989.
Yours fajthfully,

e [
- A)QA,/‘<‘),(((§
) , (Achintya kumar Sin‘hq)
Advance copy to: . ¢ - _— - .
The Secretary, Ministry of Environmient & Forests, Paryavaran Bhavan, CGO Complex, Lodi
Road, New Delhi: 110 003 '



I EXNE o | PINNEXURE-Q
) woe aw Vo "\\ ) " f .
SRR g '7} ' _ ) - .
416 2l
o s : :()\/LHTI\-'RV’N'l OF FIIPURA
w310 0y Bk ADMINIFTRATION (UERSONNEL & TRAINING) DEPARIMENT

N 3 . “ia ‘ .
A \)Q\/,() k. 'H(74) (rA(P& l )/91 Dated, Agartala, the 28 lanuary, 2006 . ?

: !he .\ecretmv - ‘

’\Iimstlv of Euvironment & I‘m\es‘r' '

; (.overnmem of India, . " _ K

. 3 nryavnmn Bhavan, C.G.0, (.ommw. Lodhi Road, . £

Mew Delhi- 110003.

: , : } IJI‘ ubject T ,f\m')hc.atmn trom Shn’ A.K. Sinha, IFS for antedating his promotion to 1S

! ( ‘ .

gt l Fet Not_ﬁcauon No.16016 ’6’00 A(II)(A) dated 12" Scpterber, 20048 of the

! Minisiry of Pt:rsurmcl. Publiz Grisvances & Pension (130PT), Government

: - ot India. IKS (H‘(auon ot C oilie Strength) Amendment Regulations, 2005, _

cr,
I am divected to send heres vﬂh an apphcatlon (in original) of Shri AK. : o %‘

.smha IFS (M1 tor takmg neces R'““‘! action th antedating his pramation with
offect from. the 16‘h_Decemher, 1989 nased on the amendment of IFS (MT) cadre
:S’rcngth with rcﬁ'éspcy.:ti\-;c ctfcvi«’;f’ frem the 29" March, 1952 vide Notification
Ho.16016/6..'.5.)(_LA(1"1)-< AY dated 127 5?;'1}10111!)01"32005 of the Ministry of Dersonncl,

;Public Grievances & Pension (DoY) Government ol India.

: ‘ 5 Youra taithtully,
Enclo: Letter of Shri A K. Sinhw, TF S ‘
Dated 20™ December 2005..

, » ‘ (SmtirS. Chakraborty)
" ' R Under Seerclary (o the .
“ N B Government of ‘I'ripura,
(-opy to; 4

P ' 1. The Commissioner & Scoretary, Govt. of ‘Itipura, Deptt. of Science,
C / "Technology & Environn: E

at. )
The Principal Chief Cotwsrvator of I'orests, Tripura , Agartala.

!\)

~(Smii 3. Chakraborty)
. Undir Seerctary o (he
Goversment of Lripusa.
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ANNEXURE-9

PUBLISHED IN PART II SECTION 11 SWUBSECTION (1) OF THE
GAZETTE OF INDIA (EXTRAORDINARY) Dated 29-3-1985,

No. 16016/3/85-A1S(IV-A)
Government of India/Bharat Sarkar Co
MINISTRY OF PERSONNEL AND TRAIUNING, ADMINISTRATIVE
REFORMS AND PUBLIC GRIEVANCES AND PENSION ;
(KARMIK AUR PRASHIKSHAN, PRASHASNIK SUDHAR AUR LOK
SHIKAYAT TATHA PENSION MANTRANALAYA) Z

'
¢

New Delhi, the 29™ Nharch ‘85

NOTIFICATION

327(E)
GSR- In exercise of the powers conferred by sub-section (1) of the Secuon 3 of the

All India Services Act. 1951 (61 of 1951) read with sub-rule (2) of Rule 4 of the '
Indian Forest Seljvices (Cadre) Rules, 1966, the Central Government in consultation
with the Government of Manipur and Tripura, héreby makes the following
regulations further to amend the Indian Forest Service (Fixation of Cadre ;Strength)

Regulations, 1966 namely:-

1. (1) These regulations may be called the Indian Forest Service (leatlon of

Cadre Strength) Third Amendment Regulations, 1985. ;
4

(2) They shall come into force on the date of their publicatibn in the

Official Gazette. ﬁ

In the Schedule to the Indian Forest Service (Fixation of Cadre éatrength)
Regulations, 1966 for the heading ‘Manipur-Tripura’ and the entries occurring there

L]

under, the following shall be substituted:- I

¢
i

Manipur-Tripura:-

Senior posts under the State Governments . 37
Contd to p/2
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2

Manipur

Chief Conservafor of Forests 1
Addl. Chief Conservator of Forests 1
Conservator of Forests - 3
Deputy Conservator of Forests - | 7
Deputy Conserﬂfator of Forests

Resource Survey Division- | 1
Deputy Conservator of Forests, Wildlife 1
Deputy Conservator of Forests, Working Plan 1
Deputy Conseﬁator of Forests, -Social Forestry -1

Deputy Conservator of Forests, Soil Conservatiqn 2

Deputy Conservator of Forests, H'ead'quarters 1
19 =19

Tripura

Chief Conservator of Forests : 1
Conservator of Forests 2
Deputy Conservator of Forests 9
Deputy Conservator of Forests, Wildlife 1
Deputy Conservator of Forests, Working Plan 1
Deputy Conservator of Forests, Headgquarters 1

Deputy Conservator of Forests, Forest Research |1

- Deputy ConserS)ator of Forests, Training 1

Deputy Conservator of Forests, Planniné &

Development - _ o
18 =18
-37
- 2. Central Deputation Reserve @ 20% of 1 above. 7 , -7
: -44
Manipur - 22
Tripura - 22
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3. Posts to be filled by promotion in accordance
with the rule 8 of the IFS (Recruitment Rules), 1966

4. Posts to be filled by Direct Recruitment
5. Deputation Reserva @ 15% of 4 above
6. Leave Reser;fa @ 11% of 4 above

7. Junior posts @ 20% of 4 above

8. Training reserve @ 10% of 4 above .

Direct Recruitment posts -

Promotion posts-

Total strength -

To

The Manager,
Government of India Press
Ring Road, New Delhi

_14 .
M=7,T=7)
- 30
-5
-3
-3
=47
14
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Sd/-g

Desk Officer
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